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NOTICE

Shri Vinod Jivaji Shah, a Member of the Andrade House Co-
operative Housing Society Ltd., having 50% shares and interest
in the capital/property of the society for Shop no:1 and Garage
No:7, Andrade House Co-operative Housing Society Ltd., C.S.
no. 126 and 2/1526 of Mahim Division, Dayan Sagar,
Raobahadur S.K. Bole Road, Dadar (w), Mumbai - 400 028 and
holding Shop no:1 and Garage No:7 in the building of the society
with 100% shares vide Share Certificate No. 50 dated
18/04/2004 for Five fully paid up shares of Rupees Fifty each,
bearing distinct numbers from 271 to 275 (both inclusive). He
died on 11/12/2025 having filed a nomination on 29/04/2025
thereto he bequeath this property equally in favour of his wife
Smt Javerben Vinod Shah and his son Shri Mayur Vinod Shah.
The society hereby invites claims or objections in writing from
the heir/heirs, other claimants/objector or objectors to the
transmission of the said shares and interest in the Shop no:1
and Garage No:7 of the deceased member in the capital /
property of the society within a period of 15 days from the
publication of this notice, with copies of such documents and
other proofs in support of his/her/their claims/objections for
transmission of shares, title and interest of the deceased
member in the capital / property of the society. If no claims /
objections are received within the period prescribed above, the
society shall be free to deal with the shares and interest of the
deceased member in the capital / property of the society in such
manner as is provided under the bye-laws of the society. The
claims / objections, if any, received by the society for
transmission of shares and interest of the decreased member in
the capital / property of the society shall be dealt with in the
manner provide under the bye-laws of the society.

For and on behalf of

Hon. Secretary

Andrade House Co-operative Housing Society Ltd.,
Registration No. BOM/(WGN)/HSG/(TC)/3812/88-89

Place: Mumbai
Date : 29/10/2026

BYP

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF

S&T INTERIORS AND CONTRACTING SERVICES PRIVATE LIMITED
RELEVANT PARTICULARS
1. |Name of corporate debtor S&T Interiors and Contracting Services Private Limited]
2. | Date of incorporation of corporate debtor |February 13, 2012
3. | Authority under which corporate debtor is| ROC-Mumbai
incorporated/registered
4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

5. | Address of the registered office and principal
office (if any) of corporate debtor

U74900MH2012PTC226870

Registered Address: 202, Alap CHS, Shantilal
Modi Road Near SBI, Kandivali (W), Mumbai,
Maharashtra-400067.

Principal Office: No.27, Yashoda Nagar, Jakkur
Plantation, Bangalore North Taluk, Bangalore,
Karnataka, India- 560064.

October 23, 2026
(Order received on October 28,2026)
April 21, 2027

6. |Insolvency commencement date in
respect of corporate debtor

7. | Estimated date of closure of insolvency
resolution process
8. |Name and registration number of the in

solvency professional acting as interim
resolution professional

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Name: Anil Kashi Drolia

Regn No:
IBBI/IPA-001/IP-P-02327/2020-2021/13482
Registered Address: B-508, Ekta Woods,
Raheja Estate, Kulupwadi, Borivali-East, Near
National Park, Mumbai- 400066

Email |d: anildrolia.ip@gmail.com

Address for correspondence: 5th Floor, Solitaire
Corporate Park No. IV, Andheri-Kurla Road,
Chakala, Andheri East, Mumbai -400093.
Email Id: cirp.sticspl@gmail.com

November 11, 2026

Not applicable

10. | Address and e-mail to be used for
correspondence with the interim
resolution professional

11.| Last date for submission of claims

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional

13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. ga;ReIevant Forms and

b)Details of authorized representatives are
available at:

Not applicable

Web link: https://ibbi.gov.in/home/downloads
Physical Address:
https://ibbi.gov.in/en/insolvency-professional

GOVT. OF JHARKHAND

URBAN DEVELOPMENT & HOUSING DEPARTMENT

OFFICE OF THE NAGAR PARISHAD,
CHAKRADHARPUR - 833102
e-Tender Reference No: CKP/NP/13 /2026-27(2nd Call)Date: 28/10/2026

Tender Notice

Sr.No. Particulars Details
Construction of Faecal Sludge Treatment Plant
(FSTP) of Capacity 15 KLD at Chakradharpur
! Name of Work Nagar Parishad and Operation and Maintenance
of FSTP for 5 years
Construction Cost: % 4,14,73,841.00
. . Operation & Maintenance Cost:
2 Estimated Cost (INR) 2,65.46,888.00
Total: % 6,80,20,729.00
. . 36,80,207/- (Rupees Six Lakhs Eighty Thousand
3 Bid Security (INR) Two Hundred Seven Only)
4 Cost of Bid Document % 10,000/~ (Rupees Ten Thousand Only); non-
(INR) refundable
1 year of construction which comprises 9 months
5 Time of Completion of construction and 3 months of defect liability
p period including one month of trial run and 5
years of O&M post DLP
¢ | Dateofe-publication of 05/11/2026 at 05:00 pm
tender
Document downloading i
7 start Date 05/11/2026 at 05:00 pm
8 Start date for seeking 05/11/2026 at 05:00 pm
clarification
9 End date for seeking 18/11/2026 at 12:30 pm
clarification
10 Pre bid meeting date, Time 12/11/2026 at 12:30 pm
& Venue
11 Bid submission end date 18/11/2026 up to 05:00 pm
12 Bid opening date (online) 20/11/2026 at 05:00 pm

i.Complete bid document is available on
website:http://JTharkhandtenders.gov.in

ii. Other details can be seen in the bidding documents

iii.*Bid security 1% of Bid amount*The State Government hereby defines
Standard Operating Procedure (SOP) and reporting of the receipt of Tender
Fee, Earnest Money Deposit on submission of bids through the e-
procurement portal of Government of Jharkhand i.e.
https://jharkhandtenders.gov.in

(as per instruction of Under Secretary, UDHD, Ranchi letter no. 4847, dated

FOR THE A NTION OF THE CR
KULT APP PRIVATE LIM

11.10.2023) Sd/-
Executive Officer
Nagar Parishad
PR 392682 West Singhbhum (26-27) D” Chakradharpur
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

www,freepressjournalin

PUBLIC NOTICE

Our client has instructed us to investigate the title of (1a) Mr. Suresh Kantilal
Jasani, (1b) Mr. Pranay Suresh Jasani, (1c) Mrs. Anmol Ashit Vora, (2a) Mrs.
Asha Sudhir Jasani, (2b) Ms. Beej Sudhir Jasani, (2c) Ms. Ruju Sudhir Jasani,
(3a) Mr. Rajesh Bhoja Shetty, (3b) Mrs. Archana Rajesh Shetty and (3c) Mr.
Siddhant Rajesh Shetty (collectively “the Owners") of immovable properties
viz. Plot No. 8, Plot No. 7 (part) and Plot No. 10 respectively, more particularly
described in the Schedule hereunder written (collectively "the Land") and the
entittement of Shree Sejal Construction Private Limited, a company validly
existing under the provisions of the Companies Act, 2013 holding CIN
U45200MH1983PTC031489 and its registered office at Office No. 8 & 9, 6th
Floor, Phoenix Building, 457, S.V.P. Road, Mumbai, Maharashtra 400004 (“the
Developer"), to the Land and the structure/building consisting of ground plus 4
(four) upper floors constructed on the Property (“the Existing Structure"),
which is more particularly described in the Schedule hereunder written
(collectively "the Property").
Our client is negotiating with the Owners and the Developer for purchasing the
Property from the Owners and the Developer.
Any persons having any right, title, interest, share, claim or demand against, in
to or upon the said Property and/or any part thereof or the construction
proposed to be brought up on the said Property, either by way of sale,
allotment, exchange, mortgage, charge, gift, trust, maintenance, possession,
grant of developmentrights, inheritance, tenancy, lease, leave and license, lien
or otherwise howsoever or otherwise having an objection to the sale and
transfer of the said Property by the Owners and the Developer in favour of our
client or otherwise having any claim over the Property are hereby requested to
make such claim or objection known in writing (along with all supporting
documents of such claim or objection) to the undersigned at Law Scribes, 703,
DLH Plaza, Beeta Society, S. V. Road, Andheri (West), Mumbai 400058, within
a period of 14 (fourteen) days from the date of publication of this Notice, failing
which it shall be construed that no such claim or objection exists; any such
claim shall be deemed to have been waived or abandoned. Our client shall
thereupon proceed to purchase the Property from the Owners and the
Developer, notwithstanding any subsequent claims.
THE SCHEDULE
Description of the Property

Allthose pieces and parcels of land bearing:
a. Portion of Plot No. 7, admeasuring approximately 740 square yards

equivalentto 618.69 square meters;
b. Plot No. 8, admeasuring approximately 960 square yards equivalent to

802.67 square meters;
c. Plot No. 10, admeasuring approximately 800 square yards equivalent to

668.89 square meters;
all forming part of the sub-divided larger land admeasuring 28,845 square
yards (equivalent to 24,117.89 square meters) bearing Survey No. 161 (Part)
and corresponding CTS No. 1073C of Village Pahadi, Taluka Borivali,
Goregaon (West), Mumbai Suburban District, together with the incomplete
Existing Structure comprising of ground plus four upper floors, standing
thereon and all easements and appurtenances attached thereto.

Dated this 29" day of October, 2026. For Law Scribes

Sd/-
Neil Mandevia
Advocate & Solicitor

NOTICE is hereby given to the public at large that at the instructions of our
client, we are investigating the title of the agricultural land lying at Village-
Vayal, Tal Khalapur, Dist. Raigad, State of Maharashtra more particularly
described in the schedule hereunder written (hereinafter referred to as the
“said Property”).

Allor any person/entity including and individual, a Hindu Undivided family, a
company, bank(s), financial institution(s), non-banking financial
institution(s), a firm an association of persons or a body of individuals
whether incorporated or not, lenders and/or creditors, having any share,
right, title, benefit, interest, claim, objection and/ or demand in respect of the
said property or any part thereof by way of sale, agreement for sale,
exchange, assignment, mortgage, charge, pledge, gift, trust, inheritance,
occupation, power of attorney, FSI, possession, tenancy , sub-tenancy,
leave and license , lease, sub-lease, lien maintenance, bequest ,
succession, right of way, family arrangement/ settlement, litigation, lis-
pendens, decree or order of any court of law or otherwise of any nature
whatsoever howsoever, to or upon the said property or any part/s thereof
are hereby requested to inform the same in writing supported with the
original documents to the undersigned Advocate at their office within a
period of 14 (fourteen) days from the date hereof, failing which any alleged
the claims, demand rights or objection, if any, of such person or persons
shall be considered to have been waived and/or abandoned and the right,
titte and interest of present owner in respect of the said property shall be
deemed to be clear and marketable and free from all encumbrances of any
nature whatsoever and our client shall proceed to complete to deal of the
said property without considering any such claims or objections.

THE SCHEDULE ABOVE REFERRED TO :
Village — Mouje —Vayal, Tal - Khalapur, Dist— Raigad, State - Maharashtra,

; Survey /Gut | Hissa | Area | Assessment
Name of Landowners/ Kabjedar Number | Number | H.RP. Rs. Ps.
Suresh Dharamchand Oswal,
Ranjana Kundanmal Gandhi, 7 B/12 0-92-10 1=06
Pavita Kiran Parmar,
Dated this 29", day of October, 2026
Address :- Office No.9, Jasdanwala Complex,
1st Floor, Vishrali Naka, Near Sukham Hospital,
Above Simran Motors Service Centre, Panvel, Sd/-

Dist-Raigad, Pin- 410206
Email id: shekhargwani@gmail.com

Shekhar G. Wani
Advocate-High-court

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

EDITOR
ITED
RELEVANT PARTICULARS

1. | Name of corporate debtor KULT APP PRIVATE LIMITED

2. | Date of incorporation of corporate | April 14, 2021
debtor
3. | Authority under which corporate ROC. Mumbai

debtor is incorporated / registered

4., | Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U24290MH2021PTC359001

5. | Address of the registered office
and principal office (if any) of
corporate debtor

- — &Busi
2091 Caesar Business Center Pvt. Ltd level 2
Western Heights, JP Road, Opp Gurudwara,
Bunglows Village Ambivali , Andheri, Mumbai
Maharashtra 400053

6. | Insolvency commencement date
in respect of corporate debtor

October 26, 2026
Date of Receipt of Order - October 27, 2026

7. | Estimated date of closure of
insolvency resolution process

April 23, 2027

8. | Name and registration number of
the insolvency professional acting
as interim resolution professional

Name: Arun Kapoor
Regn No:
1BBI/IPA-003/IP-N00030/2017-2018/10230

9. | Address and e-mail of the interim
resolution professional, as
registered with the Board

Registered Address: G-601, Army Co-operative
Housing Society, Sector- 09, Nerul (East),

Navi Mumbai, Maharashtra, 400706

Email Id: arun.kapoor58@yahoo.in

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Process Specific Address: 133, 1st Floor, Satra
Plaza, Sector-19 D, Palm Beach Road, Vashi -400703
Process Specific Email Id:
CIRP.kultApp@ancoraa.com

11.| Last date for submission of claims | November 09, 2026
12.| Classes of creditors, if any, under NA

clause (b) of sub-section (6A) of

section 21, ascertained by the

interim resolution professional
13.| Names of Insolvency Professionals | NA

identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14.| (a) Relevant Forms and
(b) Details of authorized Physical Address:
representatives are available at: https://ibbi.gov.in/en/insolvency-professional

Web link: https://ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered the

commencement of a corporate insolvency resolution process of the S&T Interiors and Contracting

Services Private Limited on October 23, 2026 (order received on October 28, 2026).

The creditors of S&T Interiors and Contracting Services Private Limited are hereby called upon to

submit their claims with proof on or before November 11, 2026, to the Interim Resolution Professional

atthe address mentioned in entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of

authorized representative from among the three insolvency professionals listed against entry No.13 to

actas authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sd/- Anil Kashi Drolia
Interim Resolution Professional

Date: October 29, 2026  In the matter of S&T Interiors and Contracting Services Private Limited

Place: Mumbai IBBI Regn. No. IBBI/IPA-001/IP-P-02327/2020-2021/13482

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered
the commencement of a corporate insolvency resolution process of the KULT APP PRIVATE
LIMITED on October 26, 2026, vide order no. RCP (I1B) No. 17/MB/2025. (Date of receipt of
order by Interim Resolution Professional is October 27, 2026).

The creditors of KULT APP PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before November 09, 2026, to the Interim Resolution Professional at the
address mentioned in entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Arun Kapoor
Interim Resolution Professional

Date: October 28, 2026 In the matter of KULT APP PRIVATE LIMITED

Place: Navi Mumbai IBBI Regn. No. IBBI/IPA-003/IP-N00030/2017-2018/10230
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FORM NO. 14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER - l/ll

DEBTS RECOVERY TRIBUNAL PUNE
Unit no 307 to 310 3rd floor,kakade Biz Icon Building, Shivaji Nagar, Pune - 411005
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961.

RC/371/2004 26-10-2026

The South Indian Bank Ltd.
Versus

Mr. Rajendra Kumar Kalicharan Verma & ANR.

To

[CD1]

MR. RAJENDRAKUMAR KALICHARAN VERMA, FLAT NO. 5, 7-D,

AGARSEN NAGAR, DAPODIPUNE 411 012.

Also at: MR. RAJENDRAKUMAR KALICHARAN VERMA, FLAT NO. 8,

FLOOR NO. 2, MADHU APARTMENT, LANE 4, BHUSARI COLONY,

KOTHRUD, PUNE-411029.

Also at: MR. RAJENDRAKUMAR KALICHARAN VERMA,

SAl KUNJ APARTMENT, OFFICE NO. 6, C. BUILDING, KHARALWADI,

PIMPRI, PUNE 411018.

[CD 2] MR. RAMADHAR SUKU VISHWAKARMA

S.NO. 478, KASARWADI, MUMBAI PUNE ROAD, PUNE 411034.

This is to notify that as per the Recovery Certificate issued in pursuance of
orders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
PUNE in OA/238/2003 an amount of Rs. 13,50,052.00 (Rupees Thirteen
Lakhs Fifty Thousand Fifty Two Only) with future interest @ 12% per annum
with monthly rest w.e.f. 25-11-2003 till realization in full and costs of Rs.
28,500.00 (Rupees Twenty Eight Thousand Five Hundred Only) has become
due against you (Jointly and severally).

2. You are hereby directed to pay the above sum within 15 days of the
receipts of the notice, failing which the recovery shall be made in
accordance with the Recovery of Debts Due to Banks and Financial
Institutions Act, 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours
assets on or before the next date of hearing.

4. You are hereby ordered to appear before the undersigned on 15-12-2026
at 10:30 a.m. for further proceedings.

5. Inaddition to the sum aforesaid, you will also be liable to pay:

(a) Such interests as is payable for the period commencing immediately

after this notice of the certificate/execution proceedings.

(b) All costs, charges and expenses incurred in respect of the service of
this notice and warrants and other processes and all other
proceedings taken for recovering the amount due.

Given under my hand and the seal of the Tribunal, on this date: 26-10-2026.

COPYTO:-

RAVIKANT VINAYAK YADAV),
Recovery Officer-l,
Debts Recovery Tribunal Pune.
The South Indian Bank Ltd., Arora Towers, Moledina Road Camp Branch,
Pune 411001.
You are directed that the payment made, if any, the Certificate Debtor(s) be
credited to the consolidated account of all debts due in this case from the Certificate
Debtor(s) and the Recovery Officer kept posted with the paymentposition regularly.
The consolidated account so maintained will be subject to the verification of the
Recovery Officer. You are further directed to submit an up to date statement of the
total claim in respect of the above matter and full details of property particulars

where from the recovery of the debtis to be made.
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of the said Act read with Rule 8 of the said rules
public in general are hereby cautioned not to deal
charges of ICICI Bank Limited.

Plot No. B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604.

(Enforcement) Rules 2002, issued Demand Notices to the borrower(s) mentioned below, to repay the amount mentioned in

has taken possession of the property described below, by exercising powers conferred on him/her under Section 13(4)

PHYSICAL POSSESSION NOTICE

CICI Bank Ltd. Office Number 201-B, 2nd Floor, Road No. 1

sation, Reconstruction of Financial Assets and Enforcement of Security
nferred under section 13(12) read with Rule 3 of the Security Interest
sued to the borrower and the public in general that the undersigned

on the below-mentioned dates. The borrower in particular and the
with the property. Any dealings with the property will be subject to

FrIfer, Riarg gor, Sia S v, Ryam @ Sr. B Name of)/tflle Description of Property/ ND(%'te c/)fADema?d N% e
¥ orrower(s)/ Loan i i otice/ Amount in
N A ey @ Ry v ﬁﬂ_m N N No Account Llumber Date of Physical Possession Demand Notice(Rs) | Branch
5 T 11112026 T 3.30 W ¢ .W 1. [Amarjit Singh Kapoor / Apartment No. 2202, 22 Nd Floor, Panchshil Towers June 10,2026 | Pune
(R deemée www.eproc2.bihar.gov.in W) Sarabjeet Kaur Manchanda / Building No. Tower No. F, Plot No. 1, Sector No.1, Gat Rs.
6. fa<i de @Wem @ fAfdr vd w1 T USRI §RT 916§ =T @ SR | LBPUNO00006124327 No. 1277+1278+1279+ 1281+1283, Village- Wagholi, |3,07,08,877.99/-
. . TBPUN00007423415 Taluka- Haveli, Pune 412207/ Oct 24, 2026
(R dewrde _www.eproc2.bihar.gov.in W )
7. Pfder @ @1 = : : 2. |Swapnil Purushottam Flat No. B 409, Building B4th Floor Gat No. 1241 P 1242 | July 21,2023 Pune
WWW.cprocZ.blhangov.m - Bhawasar/ Vijaya Purushottam | P Wadki Taluka Haveli Pune Maharashtra Pune- Rs.
8. FRwr @ e sy 120 fat (Fifder wfly @1 oif fafr & @ ) Bhavsar/ LBPUN00002374622 | 412308/ Oct 26, 2026 9,77,120.00/-
9. fISTURTT &1 UeA™ v gar HTRIUTCTd AT, o= TAUEH aTeHI TR
W 3= e ' I 3. |Deepali Ramhari Jadhav / Room No. 406, 4th Floor, Udyambizcasa, S.No. 128/2, October Pune
- Rambhari Lahu Jadhav / Village Maujesaswad, Taluka- Purandar, Pune 412301/ 30, 2025
EIRNIGEARIRE I LBPUN00006500911 Oct 26, 2026 Rs.
TBPUN00006478536 9,27,437.00/-
qey qi¥=aHl TeX yHvSe LBPUN00006488733

The above-mentioned borrowers(s)/guarantors(s)

faEqa S d9wTgT//state.bihar.gov.in/prdbihar U IWT ST HHAT 2 |

91 W 99 B § U 2 SUAR, ¢ Ahed 3R IRaR A IR

and 9 of Security Interest (Enforcement) Rules 2002.
Date: October 29, 2026,
Qlace: Pune

mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the provisions under Rules 8

is/are hereby issued a 30 day Notice to repay the amount, else the

Sincerely Authorised Officer,

TP. NO. 2210 OF 2022
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMENTARY AND INTESTATE JURISDICTION
PETITION NO. 2210 OF 2022
Petition for Probate of the Last Will and
Testament of LAHANUBAI MAHADEV ANDHELE,
Occupation- Household, Hindu, Widow,
Indian, Inhabitant of Mumbai, who was
residing at time her Death at- Building No.
130, Trimurti Co-operative housing Society
Ltd, Mother Dairy Road, Nehru Nagar, Kurla
(East), Mumbai 400024. Deceased

ANANT BHIKAJI BANE
Aged:- 60 Years, Occupation: Retired,
Hindu, Married, Indian, Inhabitant of
Mumbai, Residing At- Room No.- 003,
B-Wing, Building No. 2, Ground Floor,
Karmasanket, Kurla Samta Co-operative
housing Society Ltd., Nehru Nagar,
Kurla(East), Mumbai- 400024
(Being the Sole Executor Under the will
of Deceased above Named
CITATION
To,
1) SADANAND MAHADEV ANDHELE
Residing At- Post- Shegaon, Taluka- Sangamner, District- Ahmednagar- 413738
2) RADHA SUBHASH NAGRE
Residing At- Flat No.-130/4348, Nehru Nagar Trimurti Co-operative housing Society Ltd.,
Mother Dairy Road, Kurla(East), Mumbai-400024
3) REKHA SANTOSH NAGRE
Residing At- Flat No.-130/4348, Nehru Nagar Trimurti Co-operative housing Society Ltd.,
Mother Dairy Road, Kurla (East), Mumbai-400024
If you claim to have any interest in the estate of the above named deceased, you are hereby cited to
come and see the proceedings before the grant of Probate.
In case you intend to oppose the grant of Probate you should filed in the office of the Prothonotary
and Senior Master a Caveat within 14 days from the service of this citation upon you.
"You are hereby informed that the free legal services from the State Legal Service Authorities, High
Court Legal Service Committee, District Legal Services Authorities and Taluka Legal Services
Committee as per eligibility criteria are available to you and in case, you are eligible and desire to
avail the free legal services, you may contact any of the above legal services Authorities/
Committees".
Witness MAHESH CHANDRA TRIPATHI, Chief
Justice at Bombay aforesaid 13th this day of October, 2026
SUNIL GHORPADE|

Advocate for the petitioner

Building No. 115 & T16, Next to Sanidhya Gym, Old Kedarnath School, Nehru Nagar, Kurla (East),

......... Petitioner

Sd/-

For Prothonotary and Senior Master
Sealer

This 14th day of October, 2026

Eirorc ean

HDFC BANKLTD

Branch Address : HDFC House, Sharanpur Link Road, Nashik 422005

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme
of Amalgamation approved by Hon’ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation And Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under Section13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and
Legal Representative(s) to pay the amounts mentioned against their respective names together with interest thereon at the applicable rates as mentioned in
the said notices, within 60 days from the date of of the said Notice/s, incidental expenses, costs, charges etctill the date of payment and/or realisation.

Sr. | Name of Borrower (s) Outstanding | Date of Date of Description of Immovable
No. Dues DNen:_amd Possession Property (ies) / Secured Asset(s)
otice
1. Mr.Wagh Sunil Bhaskarrao Rs.16,97,843/- | 22/09/2022| 28/10/2026 | House on Plot No.24B, Surve/Gat No.540, Colony Gokuldham
(Borrower) ason Nagar, Dondaicha Road, Mouza Mohide Tash, Taluka Shahada,
Mrs.Wagh Chhaya Sunil 31/08/2022* District Nandurbar-425409. (Admeasuring Plot Area 120.00
(Co Borrower) Sq.Mtrs and Construction Thereupon)

the dates mentioned above.

Place : Jalgaon/Dhule/Nandurbar
Date :29/10/2026

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and/ or realisation.

However, since the borrower/s mentioned hereinabove have failed to repay the amounts due, notice is hereby given to the borrower/s mentioned
hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC have taken physical possession of the immovable property (ies) /
secured asset(s) described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on

The borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid Immovable
Property(ies)/ Secured Asset(s) and any dealings with the said Immovable Property (ies)/ Secured Asset(s) will be subject to the mortgage of HDFC.
Borrower(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset/s.
Copies of the Panchanma drawn and Inventory made are available with the undersigned, and the said Borrower(s) is / are requested to collect the
respective copy from the undersigned on any working day during normal office hours.
Regd. Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai-400013

For HDFC Bank Ltd.
sd/-
Authorised Officer

For ICICI Bank Ltd. ~/ Mumbai- 400024, Mail Id- sunilghorpade2012@gmail.com, Mob-8080816720,
/ ‘ Bandhan Regional Office : Netaji Marg, Nr. Mithakhali Six Roads, \
Ba n k Ellisbridge, Ahmedbad-6. Phone: +91-26421671-75
SYMBOLIC POSSESSION NOTICE
NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the Borrowers
on the date mentioned against the account stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.
The borrower having failed to repay the amount, notice is hereby given to the Publicin general and in particular the Borrowers that the undersigned has taken the Symbolic
Possession of the property described herein below under Section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the account.
The borrower in particular and the Publicin generalis hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge
of the Bank for the amounts, interest, costs and charges thereon.
The borrowers/mortgagor’s attention is invited to the provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
Name of Borrowers, Date of |Date of Symbolic| Amount O/s
Guarantor and Description of property mortgaged (Secured assets) Demand Possession as on Date of
Loan Account No. Notice Notice Demand Notice
Babu Karipuram |All That Piece or Parcel of Sy No 20 Hissa No 2,flat No 302,a Wing 3rd Floor, At Shree| June 27, October 23, |Rs.3,82,235.27/-
George, Jayashri |Tisaiheritage Phase LI, Hajimalang Road, New Ganesh Nagar, Adivali-Dhokali, Kalyan East, Tal| 2026 2026 (Due as on June
Babu George Aambarnath, Dist Thane Area- 245 Sq Ft, 421501. on or towards North : Ti Sai Darshan on or 19, 2026)
70190000006052 |towards East : BWingon or towards west : Amience of Building on or towards South : Ashta Park
Sanju Rakesh Shahu|All That Piece Or Parcel Of Flat No.405, On The 4th Floor, In The Building Known As "Vikas Co| June 23, October 23, |Rs.8,77,305.00/-
Rakesh Op Hsg Soc Ltd.", Situated At Near Kamala Apartment, Shree Ganesh Colony, Near Pawai| 2026 2026 (Due as on June
Dharamchand Sahu |Chowk, Off Pune Link Road, Vithalwadi Station Road, Ulhasnagar-3, District - Thane Area- 652 19, 2026)
71180000004362 |Sq Ft Super Built Up, 421306. On or towards North : Swastik Foods On or towards East : A
Wing On or towards West : Road On or towards South : Chawl
Atish Y Katarnavare, | All That Piece Or Parcel Of Area- Flat No.101 Is 393 Sq Ft Built Up And Flat No.105 Is 343 Sq Ft Built| June 24, October 23, Rs.17,55,825.98/-
Ujwal Yashwant |Up Area, Flat No.101 And 105, On The 1st Floor, In A Wing, In The Building Known As "Dwarkamai| 2026 2026 (Due as on June
Katarnavare Apartment", Purneshwar Nagar, Bearing Survey No.33, Hissa No.5, Shankar Mandir, Bhiwandi, 19, 2026)
20004210000108 |Kalyan (D-Thane), Kalyan, Thane, Maharashtra 421302. On Or Towards North : Residential On or
towards East : Residential On or towards West : Residential On or towards South : Residential
Dinesh Kumar  |All That Piece Or Parcel Of Area- 436sq Ft Built Up,flat No.203, On The Second Floor, In The| June 24, October 26, |Rs.8,51,005.56/-
Tiwari, Building Known As "Mathurai Complex", Bearing Gut No. 90, Old Survey No. 42a, Hissa No.| 2026 2026 (Due as on June
Renu Devi Tiwari |8/1/1 And 9/1/1, Survey No.36/5, Village-vangani, Tal-ambernath, Dist-thane, Maharashtra 19, 2026)
20004220000218 |421503. On or towards North : As Per Record On or towards East : As Per Record On or
towards West : As Per Record On or towards South : As Per Record

Place : Maharashtra| Date : 29 October 2026

Sd/- Bandhan Bank Limited, Authorized Officer




